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By thils petitlien filed under soction 19 of the
Aiminlisiretive Tribuncls At the petiticners who gre
off icers of State Forest Sorvice 0i Uttar Pradesh have
sought lissuance ¢f a mandamus directing the respondents
tC prepa-e ycarv ise saele¢t list since 1¢84 in s3ccordance '

with the regulations 5,6 and 7 of 1,F.S(Arjointment by

.y

Fromotion) Hegulaticne, 1666 and Lo make a8ffointment in
promotion quota of U.P. Cadre of I,F,S from the Select list
s¢ prepsred for the year 1984 -nd onwards frop the date it

fe 11 due but cculd not ke done because of pendency of ccurt

Casts in various courts snd to give gl Consequential

benefits in respect to en-orily and ey etc,
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2% : The respondents stand in their counter is that
no finalised seniority list hss been available with the
State Government of U.P, with the result that convening of
the Selection Committee for consider ation for promot ion
to the I,F.S ovwer a period of about a decade has not been

possible,

? | < IS Un 21.12,93 the learned counsel for the pet itioners
\ :

e rm—

pressed for an interim order directing the respondents to

convene meeting of the Selection Committee in sccordance with

e —

the regulations for preparation of the Select list for the year
1984 and onwards within a gpecified time ana a direction to
the respondents not to make promotion for nior posts in
I1.F,S till then, The learned counsel for the petit ioners
also submitted that the seniurity/ii'tsﬁ the State was |
being followd for the purposes ot promotion of cfficers
in the State Forest Services. It was, however, urged by
the respondents that the State Govt. had a difficulty in
preparing e Select list on the basis of the senpiority list

prepared by the State Govt. in pursuance of the direction

of the suprem® Court made in the case of K.C, Joshi and
¥ | Ors Vs, Unicn of India and Ors(A.I.R 1991 S.C, 284)

4, A supplementary aff idavit dated 19.1.94 has been
filed on behalf of respondent no,2 State of U.P, with mpnexure
S.A.1l vhich is a copy of judgment of the Supreme Court dated

e s g .

4.1,1994 rendered in the Contempt, petition Nos. 65,100 and
I | | | 126 of 1962 in Writ petition (civil) No. 626 of 1086 1
: (Makerdhwaj Pal and Ors kE Vs, Smt., Neera Yadav and Ors )
In the aforesaid judgment the Sypreme Court observed thus:

| In the light of the respective contentions |
\ L ‘-pa
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the question arisesw whether the determination
of the eeniority is in accordance with the
directions issued by this court., In the '
light of the background sceneries we cannot
strictly take it to be a case of contempt
but in workhg'nut the directions issued by

P\. this court the State covt committed mistake
3 im in law,
Se In the operative part of the judgment the

Supréme Court while disposing of the contempt petitions

| | has directed the State Govt. to undertake fresh exercise in
the light of the directions contained in the judgment

and complete the same wiithin a period of four months from

the date of the receipt of this order,

6.  In the above circumstances the ccunsel for the

Lie spondent No,2 State Govt. of U,P. has submitted that the
list prepared by the state Govt., in pursuanc2 of the direction

of the supreme Court made in the case of K.C, Joshi(Supra)
doecs not survive and as such the present petition of the
iﬁ R\v” petition:'rs has been rendered infructuous as there is no

proper seniority list available for convening the meet ing

o il e

of the = lection Committee for preparation of *he select
'-% List for promotion of the state officers to the I1,F.S Cadre,
We think that in the situation obtaining after the judgment

_‘ a in the case of Makardhwaj Pal (Supra) this petition has been
| | rendered infructuous as no proper senlority list is in
exlstencé presently, This petition, is therefore, dismissed

as having become infructuous, However, if and when e
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Proper senlority list of sta‘s Forest Ufficers is
Jeg finalised the patition-r shall be at liberty to approach
g the respondents by representation for the relief{s which

they have sought in this petition and the respondents
< shall deal with the representation in accordance witj, -

'\'

atculstions of I.F.S(Appointrent by Fromotion) Ragula"icns

‘I 1966 for making appointmenis in Promotion quote of U,F,
s A ! Cadre of I,F.s, ]

2 This petition, is accordingly dispomd of as
having become infructuous withoyt any order as to costs,
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MNemberx { 4)  Vice Chairman

Dated; sori1 AN -cos

| ' 5 Section Officer
1 tral Administrative Tribunai
ALLAHABAD




